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CENTRAL ADMINISTRATIVE TRIBUN AL 
PRI NC IPAL BENCH 

O.A. N0 . 3ii6 OF 2003 

New De lhi , this the 2nd da y of August, 2004 

HON'BLE SHRI SHA NK ER RAJU , MEMBER ( J ) 

Smt.Palo Dev i 
W/o Late Shri Dharamvir Dass (Ex . Pac ker ) 
C/o M.S. Ram Narain 
E-30 1 , East Vi nod Nagar , 
Delhi-1 i009i . 

. . . . Applicant 
( By Ad vocate : Shr i Dilshad A. Kh a n) 

i . 

2 . 

3 . 

versus 

Union of Ind i a 
Through i ts Secreta ry 
Department of Posts 
Ministry of Commu nicat ions 
& Information Tech nology, 
Oak Bhawan, Ashok a Road, 
New De 1 hi . 

Post Maste r Ge ne ral 
G . P . 0 . De l h i . 

The Sr.Super i ntendent of Post Off i ces 
Ne w Delhi, Sou th Di v ision, 
New Del hi-1i0003 . 

. . .. Re s pondents 
( Shri R.B. Sharma, ASP depa rtme nta l r ep r e senta t i ve 
thoug h the i r cou nsel is abse nt ) 

ORDER (ORAL) 

Heard t he l earned counsel of the applican t. 

Respondents r epresented th r ough departmental 

r eprese ntati ve and a r equest has been made for 

adjour nment on the gr ound that thei r counsel i s in 

personal d i fficulty. 

2 . At the outset, I find that t he r eject i on of 

the r equest of the applica nt for compassionate 

appo intment is not r easoned. Be i ng a quas i jud ic ia l 

a uthor ity, when a re presen tati on comes before a n 

authority f o r grant of compass ionate appointment, i t is 



( 2 ) 

obligatory upon the respondents to pass a reasoned and 

speakin g order wh ich faci litates the contending party to 

effect i vely defend the case in appel l ate forum. Th i s 

al l so overrul es any i ota of arb itra riness and makes an 

action fair. As this has not been done , the OA is 

partly allowed. Reject ion order regarding compassionate 

appo in tme nt i s set as i de. The respondents are d irected 

to pass a fres h r~asoned and speaking order within a 

period of three months from the date of r ece ip t of a 

cop y of this order. No costs . 

/rav i / 

s.~M 
(SHANKER RAJU) 

MEMBER (J) 




